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Shri Jawaharial Nehru:  Primarily,
the reason is a certain reluctance of 
the Government of the Union of South 
Africa to the step  being  taken; to 
some extent, delay was also caused 
in the United Nations in the forma
tion o£ the Commission.

Shri S. N. Das: May I know,  Sir, 
whether since tne elections in South 
Africa, that Government have intensi
fied the measures for the removal of 
persons of Indian origin  from that 
country?

Shri Jawaharial Nehru: If the non. 
Member means  the intensification of 
measures for removal. I think, there 
have been no measures for removal. 
In fact, the answer is that  nobody 
has been removed from there.

Shri Bogawat: May I know whether 
there is any possibility of solving this 
question by the U.N.O.?
Shri Jawaharial Nehru: The matter 

is before the U.N.O.
Shri N. M. Lingam: May I know

whether about 100 wives of our na
tionals there arriving by a ship were 
not allowed to join their husbands?

Shri Jawaharial Nehru: So far as I
know, the wives were allowed to land 
and presumably they have joined their 
husbands. But. I think  the  South 
African Government made some kind 
of statement to the effect that they 
reserve the right to take any future 
action that they may decide upon.

Shri G. P. Sinha: May I know whe
ther the South African  Government 
is trying to do away with the Gandhi- 
Smuts Pact?

Shri Jawaharial Nehru: A  very
great deal has happened since then.

Dr. Lanka Sundaram: May I know, 
Sir. whether, in view of the extraor
dinarily confusing position of Indians 
in South Africa in respect of citizen
ship and domicile, the  Government 
propose to take up this matter to the 
International Court to establish their 
rights of domicile etc.?

Shri Jawaharial Nehru: It is difncult 
for me to answer that question straight 
off. because normally speaking,  any 
question is taken up to the Interna
tional Court with the consent of par
ties.  I rather doubt the other party 
would be willing.

Expulsion of  Indian Merchants from 
Burma

*1949. ShH M. R. Krishna: (a) Will 
the  Prime Minister  be pleased  to 
state  how many  Indian  merchants 
have so far been expelled from Burma?

(b) What are the reasons  for this 
expulsion of Indian  merchants from 
Burma?

(c) What categories of businedsmen 
are expelled and what categories are 
retained?

The Prime Minister (Shri JawAhar- 
lal Nehru): (a) 11 Indians have so far 
been asked to leave Burma.

(b) No reasons have been  given.
.aer Section 8 of the Foreigners

Act (Burma), the President of Burn̂a 
is empowered to ask any foreigner 
to leave Burma without assigning any 
reasons.

(c) ,No particular category of bu.«ii- 
nessmen has been singled out for ex
pulsion; but generally speaking those 
considered undesirable are asked to 
leave while those not considered unr 
desirable are allowed to stay.

Shri M. R. Krishna: May  I know, 
Sir, what is the total  value of the 
property  left by  these  Indians in 
Burma and whether any arrangement 
has been made to allow these Indians 
to get back their property?

Shri Jawaharial  Nehru: I  don’t
think any Question of  property  ba|
thus far arisen. Most of them have ap
pealed to the courts there and their 
appeals are pending. These are indivi
dual cases. I do not think they should 
be considered qua Indians  and Bur
mese.

Shrimati A. Kale: May I know whe
ther we can take such action in India?

Shri Jawaharial Nehru: Of  course. 
We can always take action against a 
foreigner.

Shrimati A. Kale: How many instan
ces have taken place so far ?

Shri Jawaharial Nehru: I know we 
have taken action.

Shri Punnoose: May I know whe
ther these  merphants  are  expelled 
along with their property or is the 
property held back?

Shri Jawaharial Nehru: These are
individuals against whom presumably 
action is taken. Their right to pro
perty as such is there and will re
main with them.

Shri Muniswamy: May I know whe
ther all these merchants have ''ome 
to South India?

Shri Jawaharial Nehru: I have  Rot 
a list of their names. Judging from 
their names they are reoresentatlves 
of sections of India all  over.
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Suggestions of  U.N.  Experts on 

Community Projects

*1950. Shri S. N. Du:  Will  the
Minister  of Plannins be pleased  to 
state;

(a) what were the important points 
suggested by the U.N. experts on Com
munity Organisation in the course cf 
their talks with the Members of the 
Planning Commission before they left 
india;

(b) whether as a result of their sug
gestions made to the Pianning Com
mission, the Government of India have 
taken  or propose to take steps  for 
maximum  mobilisation of man  and 
money power of the Comminiity; and»

(c) whether the suggestion that the 
universities should be assoi!iated with 
the Projects has been considenjd and 
steps taken to give effect to the pro
posal?

The Deputy Minister of  Irrigation 
and Power (Shri Hathi): (a) A .state
ment is laid on the Table of the House. 
[See Appendix XI, annexure No. 40.]

(b) The Mission's official report has 
not yet been received. In the mean
time, the suggestions made by the 
Mission at its meeting with the Plan
ning Commission have been communi
cated to State Governments.

(c) This question is under conside- 
ratioQ.

Shri S. N. Das: May I know, in re
gard to Technical service at the pro
ject le/el. whether  any  action has 
been taken with regard to this sug
gestion ?

Shri Hathi: Yes, Sir.  From  April
16 to 19, there was a meeting of the 
Development  Commissioners  from 
various States. This  question  was 
considered and an agreed  decision 
was arrived at that power should be 
delegated to the State  Governments 
for iipplementing this.

Shri 8. V. Daa: May I know whother 
the suggestions made  by  the U.N. 
Mission were included in the project?

Shri Hathi: Even from our experien
ce the question of a  policy for the 
training of the village development 
workers was already there.

Shri S. N. Das: May I know whether 
any educational institutions have so 
far interested themselves in these pro
ject areas?

Shri Hathi: Some educational insti
tutions have associated themselves in 
the project area. Some students from 
Gujerat, About  1500,  are having a 
camp just now, and  in Bihar also 
there were students of colleges who 
took part in this project area.

Shri S N. Das: What has so far
been done regarding the  resolution 
on Rural Savings and  Decentralisa
tion of industries?

Shri Hathi: So far as the decentra- 
li.sation of industries is concerned, it 
will be necessary to have a  certai'i 
survey of project areas  to  estimate 
surplus labour and seasonal employ
ment and unemployment. A technolo
gical investigation into the types of 
industries, small in  size  consistent 
with efficiency and other services is 
being made; that will take some time.

Shri N. M.  Lingam: May I know
whether the suggestions made by the 
exĵrts were made after an intensive 
study of the project  works in  the 
country?

Shri Hathi:  In fact, that is  being
done even now.

Pakistani Raid on Kaoia Border

^ Prime Mlateter be pleased to sUte 
whether it is a fact that on the 22nd 
January.  1953, about  25 Pakistanis 
raided  at Chechania  in  KugaIberia 
Union?

(b)  How much booty  was  taken 
awny?




